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A.1149/94, O.A.1349/94, 0.A.1375/94, 0.A.1652/94, O.A.259/95 

0 .A .54/95, 0 .A .560/95, 0 .A .582/95 andA.583/5 

Thursday, this the 29th day of Juie>1995. 

CORAM: 

HON'BLE MR JUSTICE CHETTUR SANKARAN NAIR, VILCcHAIRNAN 

HON'BLE MR PV VENKATAKRISHNAN, ADMINISTRATW.E1 t1113R 

0 .A .1149/94 

Attakkoya K, 
Filaria Assistant(Casual Labourer), 
Indira Gandhi Hospital, 
Kavaratti. 	 - App1ict 

By Advocate Mr PV Mohanan 

Vs 

The Administrator, 
Union Territory of Lakshadweep, 
Kavaratti. 

The Director of Medical & Health Service 
Union Territory of Lakshadweep, 
Kavaratti. 	 - Respont 

By Advocate Mr MVS Nampoothiry 

0 .A .1349/94 

A Nazar, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

KP Arif, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

K Attakoya, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

C Khalid, Casual Labourer, 
Directorate of Fisheries, 
Kavaralfi. 

M Mohammed Haneefa, 
Casual Labourer, Directorate of 
Fisheries, Kavaratti. 

..- 

- 

• 	
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pp Mohsin, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

K Migdad, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

A Kunhikoya, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

BP Davood, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

Vp Ayoob, Casual Labourer, 
Directorate of Fisheries, 
Kavarattj. 

MK Khader, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

VP Muthukoya, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

MI Thalhath, Casual Labourer, 
Directorate of Fisheries, 
Kavaratti. 

Saifufla P, Casual Labourer, 
Directorate of Fisheries, 
Kadamat Island, Kavaratti. 	 - Applicants 

By Advocate Mr PV Mohanari 

Vs 

 The Administrator, 
Union 	Territory of Lakshadweep, 
Kavaratti. 

 The Director, 
Department of Fisheries, 
Union Territory of Lakshad weep, 
Kavaratti. 

 Union of India represented by 
Secretary to Government of India,  
Departm ent of Personnel & Training, II 
Ministry of personnel, Public 

Iz- ' ( Grievances & Pension, W •% I 

U 
New Delhi. 	 - s.pndent 

\ 	- 

By Advocate MVS Narnpoothiry(for R.1&2) \ 

-.3 
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O.A.1375/94 

T.K. Ibrahim 5/0 P.P. Mohamnt d, Aged 34 years. 
Casual labourer, Government Agriculture Unit, 
Kanat, residing at Kadmat Island, 

A.C.Koyarnme, 5/0 S.C.Mutlukoya 
Haji, Aged 30 years, Casual Labourer, Government 
Agriculture Unit, Kadmatsland, Union Territory 
of Lakshacweep. 

C. Zakkariya, S/o Shri. A.C.Abusala Haji, )ged 
60 years, Casual labourer, Government Agriculture 
Unit, Kadmat Island, Union Territory of 
Lak shaceep. 

K. Abdulla, 5/o Sftj. P.P. Abusala, Aged 42 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshacieep. 

K.K. Koyamma, 5/0 Shri. S.K.Sainuddin, Aged 43 years. 
Casual Labourer, Government Agriculture Unit, 
Kadrnat Island, Union Territory of Lakshad4eep. 

K.C. Mohammed, 5/0 5hri. U.C.Adima Hajj, Aged 38 
years, Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

Smt. K. Suhara, D/o Nalakarrt Mohammed, Aged 44 years, 
Casual Labourer, Goverrtnent Agriculture,Uflit, 
Kadmat Island, Union Territory of Lakshadweep. 

A.C. Sayed, S/o Shri. K.P. Ander, Aged 48 years. 
Casual Labourer, Governmet Agriculture Unit, 
Kadmat Island, Union Territory of Laksha*vleep. 

9, 	M.K. SayecIali, 5/0 5hri. S.P.K.Anclari, Aged 39 ycarE, 
Casual Labourer, Governmzt Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

K.S. Abdulla, 8/0 5hri. K. 'heriyakoya. Aged 36 years, 
Casual Labourer, Governmalt Agriculture Unit, 
Kadmat Island, Union Territory of Lakshaö.Jeep. 

P.?. Abdul Hameed Hjj, 8/0  Shri.T.P.MOhalflmed, 
Aged 40 years, Casual Labourer, Government Agriculture 
Unit, Kadmat Island, Union Territory of Lakahadweep. 

A.C. kbc3ulla. S/o Shri. H.K. Chtriyakoya, Aged 42 yëas, 
Casual Labourer, Government Agriculture  
Kacirnat Island, Union Territory of Laksh1 ep.Th 

B. CheriyakoYas 8/0 hri. A.P. Mohamme4[, 	ed 	yea)rSfI 

Casual LaboUrCE, Government AgricUltU4 iiit ,) 	J 
Kaãltat Island, Union Territory of Laks 

A.C.Attakoya, 5/0 Shri. T. Mohammed, Aged 
Casual Labourer, Government 
Kadmat Island, Union Territory of LakshadweeP. - Applicants 



baaar, b/o bhri. B.C. kbusala, Aged 37 years, 

	

. 	Casual Labourer, Governrent Agriculture Unit, 
Kadmat Islano, Union Territory of Lekshadeep. 

T.P. Pookoye, 5/0 Shri. A.C. Absala, Aged 38 years, 
Casual Lauourcr, Government Agriculture Unit. 
)Cadmat Ilana,, Union Territory of Lakshaiweep. 

U.C. Koyakidave, 8/0 Shri. M;K. toharrj'cd, Aged 55 yczs. 
Ces1Labcurer, Government Agriculture Unit, 
Xaat Island,, Union Territory of L&shadw€ep. 

T.ii. Muthukoya, 5/0 Shri.P. bayed, Aged 34 years, 
Casual Labourer, Government. Agriculture Unit, 
Kadmat Island, Unjon Terri4ory of LakE kacIweeF. 

V.J. Ibrahim, 5/0 Shri.. A.X. Abdulle, Aged 32 years, 
Casual Labourer, Governmeit Agriculture Unit, 
XaOmat Island, Union Territory of Lakshadweep. 

M.P. Koyakjc3ave, 5/0 Shri.  K.P. Sayed, Aged 36 years, 
Casual Labourer, Government Agriculture Unit, 
Kadrnat Island, Union Territory of Lakshac1'eep. 

X.P. Koyamma, 8/0 Shri. M.C. Kidave, Aged 42 years, 
Calual Labourer, Governmt Agriculture Unit, 
Kedmàt Islaio, UnionTerritory of Lakshaeep. 

Smt. K. Rahiyambi. D/o 5hri. K.P. Kader, Aged 30 years, 
Casual Labourcr, Government Agriculture Unit, 
Kadrnat Island, Union Territory of Lakshadweep. 

A. Muthukoya, S/o 5hri. A.B. Harnid, Aged 32 years. 
Casual Labourer, Government Agriculture Unit. 
Kadrnat Island, Union Territory of Lakshadweep. 

T. A3jmoharn'ned, S/c Shri. A,C. Kasmi, Aged 34 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

T. Ibrahim, S/c Shri. K:?.  Sayed, Aged 36 years, 
Casual Labourer, Governnent Agriculture Unit, 
Kadmat Islano, UfliOfl Territory of Lakshadweep. 

T. Mohammed, 5/0 Shri. T. Kidave Haji, Aged 38 years, 
casual Labourer, GOvernment Agriculture Unit, 
KacITlat Island, Union Territory of I.akshadwwep. 

K.P. Abclla, S/o Shri. KC. Sayeohamrnô 
Aged 34 years, Casual Labourer, Goveznmeit Agricul-
ture Unit, Kadrnat Island, Union Territory of 
Lakshadweep. 

- 	 1 -.  

T.P. Abcilkader, 5/0 Shri. M.C. Kasral, Age 
Casual Labourer, Government Agriculture Un M 
Kadmat Island, Union Territory of LakshadWitI4. 

IX ,L j) 

	

29; 	B.P. Abdullakoya, Sb Shri. N.K. Kidave, A 
Casual Labourer, Government Agriculture Unit 
Kaat Island, Union Territory of Lakshadweep?f#' 

	

- 30. 	L. Ahamedkoyas 5/0 Shri. U.c. Pookoya, Aged 48 years, 
Casual Labourer, Government AgricUlttfle Unit 

'- 

 had XacTlat Island, Union Territory of Lakseep. 
- Applicants 



U.C. Mohanrneo, 8/0 Shri. 5Aljppure Ahccc3, Aged 32 yeare, . 

	

	Casual Labourer, Goverrent Agricu1tu Unit, Xedrrt Island, Union Teri- itory of LakshaOweep. 
31. 	B.C. Sulairnan, 8/0 Sj •  M.C. 	Agcd 42 yearL, 

Casual Labourer, Government Agriculture Unit, 
Kadjnat Island, Union 

territory of Lakshadweep. 

X.M. Abdulla, 6/0 Shri. K.K. Hassainar, Aged 48 years, 
Caeual Labourer, Government Agriculture Unit, 

adrat Islano, Union Territory of Lekahadweep. 

P.P, Alimohmed, 5/0 5hri. A.C.Ahamec3, Agec 36 years, 
Casual Labourex- , Government Aorjcultu re Unit, 
Kaci'tat Island, Union Territory of Lakshac.ieep. 

K.S. Jaleel, s/c Shri. C. Nadeer Haji, Aged 34 years, 
Casual Laoourer, Government AgricultLre Unit, 
Kadmat Island, Union Territory of Lakshaweep. 

P. Koyarnma Haji, S/0 Shri. !.K. Abdulked,irj Haji, 
Aged 50 years, Casual Labourer, Government Agriculture 
Unit, Kacnat Island, Union Territory of Lakshadweep. 

Smt. P.Y. Halirna, D/o Shrj. U.C. Aharnec3, Aged 32 years, 
s Caual Labourer, Government Agriculture Unit, 

Kac5rnat Island, Union Tertitory of Lakshadweep. 

P.P. Abdulla Koya, 5/0 Shri. A.C. Ukks, Aged 38 years, 
Casual Labourer, Governme -)t Agriculture Unit, 
Xa&rtat Islanci, Union Territory of Lakshaweep. 

K.C. Siddique, S/O.U.C.HamZ, Aged 38 years, 
Casual Labourer, Government Agriculture Unit, 
1adarnat Island, Union Territory of Lakshadweep, 

A.C. Ibrahirn, 8/0 Shri. M.C. Ahamea, Aged 30 years, 
Casual Labourer, Governrent Agriculture Unit, 
Kadmat Ilarid, Union Territory of Lakshadweep. 

P.P. Cheriyakoya, S/o Shri. H.C. Axxiurahuman, 
Aged 42 years, Casual Labourer, Governement Agriculture 
Unit, Kadmat Island, Union Territory of Lakehadweep. 

K.P. Abdul Kader, S/c Shri. K.K. Kathjb, Aged 40 yEars, 
Casual Labourer, Government Agriculture Unit, 
Kathat Isla- d, Union Territory of Lakshadweep. 

M. Abdullakoya, 5/0 Shri. M-C. Sayec5, Aged 3' .cars, 
Casual Labourer, Government Agriculture Unit', 
Xadrrat 1sland, Union Territory of Lakshaà,ç 	Th 

Smt. P.P. Cheriyabi, D/o hri. M.C.Abdur& .., 
Aged 45 years, Casual Labourer, Governme. kric1turc 

Unit, Ka&rat Unit, Union Territory of Laks 

•\ 	 / 
K.P. Ibrahim, S/o Shri. A.C. &dulla, Aged 3 
Casual Labo u r er , Government Agriculture Unit, 
Kacrat Island, Union Territory of Lakadweep. 

A. haf1, S/o Shri. P.1.  Kunhi, Ac,ed 32 years, 
Casual Labourer, Government Agric%ulture  Unit, 
Kadrnat island, Union Territory of LakthaOeep. - Applicants 



A. Sayed, S/o 5hri. Koormel Abusala, Aged 48 years, 
Casual Labourer, Government Agriculture Unit, 
Keat island, Union Territory of Lakshadweep. 

P.k. Sayed, S/o bhr.i.  K. Abusale, Aged 36 years, 
Casual Labourer, Government Agriculture Unit, 
Kadinat island, Union Territory of Lakshadweep. 

.49. 	K.C. Kidave, 5/0 Shri. P.K. Moharnrrted, Aged 42 years, 
Casual Labouj cr, Government Agricult.re Unit, 
Kacnat Island, Union Terdbry of Lake tözeep. 

Smt. L. Haja, D/o bhri. S.C.Kasrni., aged 45 years, 
Casual Labourer, Government Agriculture Unit, 
Kadrnat Island, UnionTerritory of Lakshadcep. 

Smt. N. Cheriyabi, D/o Shri. E. Maldeen, Aged 55 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Islano, Union Territory of Lakshade€p. 

F 	 -s.t RCKadisabi, 1)1° Shri.K.Moharn'fl€d, 
Aged 45 years, Casual Labourer, Governne nt Agriculture 
Unit, Kadrnat Island, Union Territory of Lakshaeep. 

Smt. K.C. Beef athurtvra, D/o P. Sayec3, Aged 30 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Id and, Union Territory of Lakshadweep. 

R.C. Abusala, 5/0 Shri. K.P.Ahamed, Aged 39 years, 
Casual Labourer, Government Agriculture Unit, 
Kadrnat Islano, Union Territory of La)cshadweep. 

A. Sainulabja, 5/0 Shri. B. Mohammed, Aged 45 years, 

Casual Labour,  er, Government Agriculture Unit, 
Kacat Island, Union Territory of Lakehadweep. 

R.C. Aboosalakoya, 5/0 5hi.B.C.Shaik, Aged 38 years 
Casual Laburer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakehadwee?. 

K.M. Mohammed, 5/0 5hri. K.C. Koyakidave, Aged 48 years, 
Casual Labourer, Governreflt Agriculture Urit, 
Kac5mat Islano, Union Territory of Laks)Oweep. 

Smt. T.T.A4iyatti, D/o $ri.C.Hassaifl 8 r ,  Aged 39 years, 

Casual Labourer, Government Agriculture Unit, 
Kadnat Island, Union Territory of Lakshac.'ZCeP. 

Smt. K. Pathjmtna, 1)1° hri. Tp Ahameo, Age - ye. 1r 5,  
Casual Labourer, Governrrflt Agriculture Un - 
Kadmat Island, Union Territ cry of Laksha 	 \ 

C.N. Narrid, 5/0 Shri. T.P. Issahak Haji 	9d 

years, Casual Labourer, Government Agri th ret,) ,1  

Ka&nat Island, Union TerritCY of Laksh w. 	) ) 

N. Kidave, 5/c Shri. A.Hassairlar. Aged 4 
Casual l4abourer, Government Agriculture Un 
Kadmat Island, Union TerritorY of LakehadWeeP. - ppli.cants 
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X.P. MiJic3ed, 8/0 bhri. A.K. Alimohamrncci, Aged 40 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat. Islano, Union Territory of Lakshadweep. 

A. Attakoya, S/0 Shri.K.Sulajman, Aged 38 years, 
Casual Labourer, Government Agr1cu1t.re Unit, 
Kadmat 1 slano, Union Territory of Lakshadwcep. 

Thiruvathapura Pookoya, 5/0 Shri. A.K.Harnzath, 
Aged 33 years, Casual Lab.urer, Government Agricult.re 
Ujt, Kadmat. Island, Union Territory of Lakshadweep. 

M.C. Ibrahim, S/o Shri. K.M. Mohammed, Aged 38 years, 
Casual Labojre, Government Agriculture Unit, 
Kadmt Islana, Union Territory of Lakshadweep. 

N. Ibrahirn Haji, S/o 65hri. MC. Hojan, Aged 36 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

	

67. , 	U.C. Sarnmil, Slo ski-i. A.P. Aheed, Aged 40 years, 
Casual Labourer, Government Agricultinre Unit, 
Kadmat Island, Union Territory of .  Lakshadweep. 

	

66. 	V.P. Cheriyakoya, S/o Shri. M.K. Mohammed, Ag€d 35 years, 
Casual Labourer, Government Agriculture Unit, 
Kacxnat Island, Union Territory of Lakshadweep. 

M.S. Hans, S/c bhri.P'S. Lirar Hajj, Aged 38 years, 
Casual Labourer, Government Agriculte Unit, 
Kadmat Island, Union Territory of Lakehadweep. 

P.M. Kunhirnori, 5/0 Shri. K.S.Pookoya, Aged 37 years, 
Casual Labourer, Government Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. 

P.P. Kunhi Ahamed, 5/0 K.M. Subair, Aged 46 years, 
Casual Labourer, Governetunt Agricultural Unit, 
Kadrnat lEland, Union Territory of Lakshadweep. 

B. Kunhikoya, S/o P. Moharnned, Aged 39 yecirs, 
Casual Labourer, Government Agriculture Unit, 
Kaãnat Island, Union Territory of Lakshadweep. 

P.P. Basheer, 5/0 P.P. Siraj, Aged 35 years, 
Casual Labourer, Govcrnmet Agriculture Unit, 
Kadmat Island, Union Territory of Lakshadweep. - Applicants 

BY Advocate Mr MR Rajendran Nair 	- 

N 
Vs 

The Administrator,  
Union Territory of Lakshadweep, 
Kavaratti  

L 	• The Secretary, Department of Agriculture, 
Union Territory of Lakshadweep, 	 \\ 
Kavaratti. 	 er 



11,  

I 
- 11 
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The Union of India represented by 
Secretary to Government, 
Ministry of Home Affairs, 
New Delhi. 	 - Respondents 

By Advocate Mr MVS Nampoothiry(for R.1&2) 

0.A.1652/94 

HP Muthukoya, 
Casual Labourer, Department of 
Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavarattj. 

p Kunhikoya, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kävaratti. 

CF Syedhuhari, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshad weep, 
Kavaratti. 

K Kunhikoya, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavarattj. 

5 • 	p Khalid, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavaraftj. 

AK Ahammed, 
Casual Labourer, 
Department of Animal Husbandry, 
Union Territory of Lakshadweep, 
Kavara. 

PV Pookoya, S/o Kidave, 
Puthiyalupura, Kavaratti. 

KP Habeeb, s/o Ammed, 
Kuttithayapura, Kavaratti. 

11 Kunhikoya, S/o Ahmed Malmj, 
Mekkara House, Kavarattj. 

PK Kunhikoya, S/o Mohammed Haji, 
Pokkakkada House, Kavarattj. 	 - Applicants 

By Advocate Mr PV Mohanan 

Vs 
Director, 
Department of Animal Husbandry, Kalpeni, 
U.T. of Lakshadweep, Kavarattj. 

The Administrator, 
U.T. of Lakshadweep, Kavaratti. 	- Respondents 



-- 

3. 	Union of India represented by 
Secretary to Government of India, 
Department of Personnel & Training, 
Ministry of Personnel, Public Grievances & 
Pension, New Delhi. 

By Advocate Mr MVS Nampoothiry(for R.1&2) 

O.A .259/95 

Kunnashada Badharudheen, Casual Labourer, 
Agricultural Deronstrtion Unit, 
Union Ilerritory of Lakehadweep. 

- Respondents 

L.F.Kunhikoy&, Casual Labourer, 
Agricultural Dexiontration Unit, 
Union territory of LakEhadweep. 

Kadiyamrnada Mohammed Basheer, 
Casual Labourer, Agricultural 
Demonstration Unit, 
Union Territory of Lakehadweep. 

 T.P.PookunhikOya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

 Kunnashada Koyama, Casual Labourer, 
Aqricultural Demonstration Unit, 
Union aerritory of Lakahadweep. 

 Poovadakat Mohammed, Casual Labourer, 
Agricultural De!norlatratiOfl Unit, 
Union Territory of Lakahadweep. 

 Komalamkat Rafeeque, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

 P.Kadiyamlnada Hamnzakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

 Nangummada Koyammakoya, Casual Labourer, 
Agricultural Decntration Unit, 
Union Territory of Lakehadweep. 

 p.v.P.Jamal, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

 K.Cheriydam Pockunhi, Casual Labourer, 
TricultUrol Demonstr&tiofl Unit, 

 

Union Territory of L3k.dweep. 
) 	•H 

 Thachanal Moharied, Cual Labourer, ) 	
) 

Aa Agricultural DeionstratiOfl Unit, 
Union Territory of Lakahadweep. 	 - KUL 

10 
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Bithnat Bunayameen, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakhadweep. 

Moosampathada Pookunhi, casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

is. 	tathalpura Sayed Mohammed, Casual Labourer, 
Agriculturat Demonstration Unit,, 
Union Territory of Laksradweep. 

Kolikat Khalee1, Casual Labourer, 
Acricultural Demcntration Unit, 
Union erriory of 1.aLshaweo;'. 

C.P.V.1ussain, Casual Labourer, 
Agriocultural Demonstration Unit, 
Union ¶ierritc.ry of Lakshadweeç. 

landalath Pookunhi, Casual Labourer, 
• Agricultural tenionstration Unit, 
• Union Territory of Lakshath'eep. 

Foobathaca 1allakoya, Casual Labourer, 
A3ricultura) Demonstration Unit, 
Union TerritcL- y of Lakshacweep. 

Thailath Nallakoya, Casual Labourer, 
Arjcu1tural Demonstration Unit, 
Union Territory of.Lakshadwee. 

Pandalpura Chcriyakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshaw€ej. 

Karachetta bar!lzakcya, Casual Labourer, 
Aricu1tural Demonstration Unit, 
Union Territory..of Lakshadweeç. 

Ummarthakade Kunhikoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

Chemmacheri Kunnashada Nsllakcye, CaEuai 
Labourer, Agricultural DenonE.tr2tior Unit, 
Union Territory of Lakahadweep. 

Pathada Kidave, Casual Labourer, 
Agriocui.tura]. Demonstration Unit,  
Union Territory of Lakahadweep. 	 t 

\r 	) 

Karachettacheriyakoya, Casual Labourer, 	 J Jj 
Agricultural Demonstration Unit, 	 \ 	 / 

kUL Union Territcry of Lakehadweep.  

Noodapura Noriammed Ashraf, Casual Labcuror, 
Aoricultural Deijonstration Unit, 
Union Territory of Lakshadweep. 	 - Applicants 
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Poodaak.kada $amzakoye, Casual Labourer, 
Agricultural Deaonstration Unit, 
Onion Territory of Lakehadwcep. 

Zandelathup.ra £halee.l, Casual Labourer, 
Agricultural VemonstratIon Unit, 
Union Territory of Lakshadv.ep. 

X.Cheriyrdaw £oya, Casual Labourer, 
Agricultural Uonatration Unit, 
Union Territory of L.kshadw.op. 

Kendalath Pookunhi, Casual Labourer, 
Agricultural DQáonstratic'n Unit, 
Union Territory of Lakshadveep. 

Palliyst Koya l  Casual Labourer, 
Agric'ilta 1  Demon3tetc 
Union Territory of Lakahadveep. 

Chodath Cheriy&coya, Casual Labourer, 
Agricultnral bemonstratticn Urdt, 
Union T.rritory of Lakahadw..p. 

P.P. Mohammed Raeir, Ca3ual Labourer, 
Agric.ltural Leionstratiora Unit, 
Union Territtory of Lakahadueep. 

35, 	I4ullapura Mohammed #  Casual Labourer, 
Agricultural Demcrctreticr4 VaiL, 
Union Territoiy &L Lakehadwee. 

lolikat lyywada Bayed ?ohaad, 
Casual Labourer, 
Agricultural L.aonstratior Unit, 
Union Territory of Laks!adw•ep. 

Zarachetta Zhaeia, Casual Labourer, 
Agricultural Deonstraticr Unit, 
Union Territory of Lakahadwup. 

Palliyat Cheriyakoya, Casual Labourer, 
Agricultural Deonsratio Unit, 
Union Territory of 1akahadweep. 

Kanjarakak4e Akbar, Caul Labourer, 
Agricultural Deronstrt.ior. Unit, 
Union Territory of Lakehadveep. 

Zunhali Mohzciuod Basheer o  Casual Labourer, 
• Agricultural De onatrat_ci Unt, 
Union territory of Lakehadve.p. "N 

Rathal Purà Iuzakoya, Casual Latourer, 4 Agricu'tural Deaonatratn Unit, ) 

Union Territory of Lakshadweep. 4 
) 

Piethil Jaleel, Casual Lsboircr, 
Agricultural Dezonetkation Unit, 
Union Territory of Lakshedveep. - Applica ' 

U, 
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Jarachetta Ch.riyakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadveep. 

p.P.Plobaamd Kasim, Casual Labourer, 
Agricultural D.monstration Unit, 
Union Territory of Lakihadweep. 

Zunnashada Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadveep. 

Zandalath Roya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

Bappthiyoda Nuathafa, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

Zunnashada J.haleel, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

$ilutheth Yacoob, casual Labour.r, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadveep. 

Zunichetta Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadveep. 

Biriyammada Zunshiseedi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

lattupura Ahaed, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

MayaLpokada Ismail, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Teritory nof Lakshadweep. 

Thattapokada Zasim, Casual Labourer, 
Agricultural DemonstratiOn Unit, 
Union Territory of Lakahadweep. 

Zerakkada Hussain, Casual Labourer, 	 . 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 	 4i 

Aliyathira Attakoys, Casual Labourer, 	 1* 
Agricultural Demonstration Unit, 
Union Territory of Lakehadweep. 

Karakunnel Nallakoyal Casual Labourer, 	 - 
Agricultural Demonstration Unit, 
Union territory of LakshadweeP. 

C.L.Zidave,. Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of LakshadweeP. 	 - Applicants 
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Aliyathira Bamzakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadv.ep. 

Ponikam Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshsdve.p. 

Kunnel Pookunhi, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadw..p. 

Kunnashada Youshf, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadveep. 

Kunnashada 'B' Bayed Mohammed, Casual Labour•r, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadw.ep. 

Kunnashada 'K' Nallakoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadveep. 

flundaram Pathahulla, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadwe.p. 

Kunnashada Khaleel, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadveep 

Zarachetta Sarsommapura Koyamma, 
Casual Labour.r, 

Agricultural Demonstration Unit, 
Union Territory of Lakshadwe.p. 

Chemuchery Lavanakal Muthukoya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakehadwe.p. 

 Pleriyammada Thajiudeen, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakshadweep. 

 Rahmath Nanzil Koya, Casual Labourer, 
Agricultural Demonstration Unit, 
Union Territory of Lakahadweep. 

71 • Makkot Mohammed Parooque, - 
Casual Labourer, Agricultural  
Demonstration Unit, Union 
Territory of Lakshadweep. ([ 

 Belipura Attakoya, Casual Labourer,  
Agricultural Demonstration Unit,  
Union Territory of Lakshadv.ep. 

 K.Mayapura Thangakoya, Casual Labourer, 
Agricultural Dronstration Unit, 
Union Territory of Lakehadweep. - Applicants 
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Puthampura Assainar, 
Casual Labourer, 
Agricultural Demonstration Unit, 
U.T. of Lakshadweep. 

aliyathammadakat Kidave, 
Casual Labourer, 
Agricultural Demonstration Unit, 
U.T. of Lakshadweep. 

By Advocate Mr Shafjk MA 

Vs 

Union of India represented by 
the Administrator, 
U.T. of Lakshadweep. 

The Director, 
Department of Agriculture, 
U.T. of Lakshadweep. 

By Advocate Mr MVS Nampoothiry 

- Applicants 

- Respondents 

PA Sàyed Mohammed Koya, 
Peon, Amin Cutchery, 
Kiltan Island, 
U.T. of Lakshadweep. 

KP Attakidave, Peon, 
Office of the Educational Director, 
Kavaratti, 
U.T. of Lakshadweep. 	 - Applicants 

By Advocate M/s Shafik MA & KS Bahuleyan 

Vs 

Union of India represented by the 
Administrator, 
U.T. of Lakshadweep, Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, 
Kavaratti. 

By Advocate Mr MVS Nampothiry C 
-ç - 

.. 

- Respond 	:11 
' rot  Pi 

/5 
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O.A.560/95 

Shri.Sirai,kKpurathakkal, S/o Moharnmed.C., aged 30 
years, Casual Labourer, Agriculture Unit, Chetlat 
Island, Union Territory of Lakshadweep e  residing 
at Chetlat Island, 

Abduirahiman, Thythottam, S/o Abubackor, aged 35 
years, Casual Labourers, Agriculture Unit, Chetlat 
island, Urion Territory of Lakshadweep, residing 
at Chetlat Island, 

Attakoye, Padipura, S/o Koyassan, aged 50 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chet&at 
Island, 

Mohamed, Baliyapura, s/o Yusuf, aged 35 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

5 • 	Ahamed Kunhi, Nochilpura chetta, s/o Yousuf, aged 
35 years, Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakahadweep, residing at 
Chetlat Island. 

Kunhiahamed, Tehkkilapura, S/o Abdullakoya.S.K., aged 
55 years, Casual Labourers, Agriculture Unit, Chetflt 
island, Union Territory of Lakshadweep, residing at 
Chetlat Island, 

Syedkoya. Keelapurzi, S/o Ararned Kunhi, aged 50 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

81 	Amanulla, Madappalli, s/o Syedkoya.M.. aged 35 year3, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

Mohammed, Ponnikacn, 5/0 AhamedJ., aged 38 year5 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlt.... 
island. 

Attakoya, KalkandiyOda chetta, S/o Abdulla.lageI; 
35 years, Casual Labourers, Agriculture UnJ1ZChetlât 	. 
island, Union Territory of Lakshadweep o  resli.dg atH 	) ) 

Chetlat Island. 

11, 	Sha3cki, Malmikakada, S/o Shamsan.K., aged 4ye-''J 
Casual Labourers. Agriculture Unit, Chetlat 
Union Territory of Lekshadweep, residing at Chelat 
Island. 	 - Applicants 

16 
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Syedbukari, Keelapura, S/o Hubais, aged 40 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep*  residing at Chetlat 
Island. 

Yousuf, Attaloda, 6/0 Abduirahiman, aged 32 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, tesiding at Chetlat 
Island. 

Ahamedkoya, Thekkila illarn, S/o Kasmi.M..aged 35 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetl&tL 
Island, 

15 	Mameen, Puthiyapura, S/c Mohammed.C., aged 30 years, 
Casual Labourers, Agriculture Unit. Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

1. 	Khalid, Keelapura chetta, 6/0 Barnrnali.N.C., aged 30 
years, Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing at 
Chetlat Island. 

lis 	Kasmikoya, Kanniyakada. S/o Poriya. aged 48 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Vnion Territory of Lakshadwee;, reiding at Chetlat 
tsland. 

19. 	Abdullakoya, Rahiyapura, S/o Mohammed.M., aged 55 
years, Casual Labourers, Agriculture Unit, Chutlat 
island. Union Territory of Lakshadwecp, residIng at 
Chetlat Island. 

Mohammed, Keelasurarnbi.,S/O Shaik.A., aged 35 years, 
Casual Labourers. Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

2, 	Basheer, Madakkara, s/o Abdulla.M., aged 35 
Casual Labourers, Agriculture Unit, Chetlat 
Union Territory of Lakshadweep, tesiding at 
Islend. 

Migdad, purathakkal, 6/0 Ander.E., aged 40 
Casual Labourers, Agriculture Unit, Chetlat 
Union Territory of Lakshadweep, residing at 
Island, 

Mohammed , Kelladi, S/a Aboosala.T.. aged 6 
Casual Labourers, Agriculture Unit, Chetlat 
Union Territory of Lakshadweep, residing at 
Island. 

years, 
island, 
Chetlat 

rso N 

land, 
etlat 

' 

. 	1 

yea 

Ahamed, KurupuoUra, 6/0 Abdulkader.P., aged 55 years, 
Casual Labourers, Agriculture Unit, Chet].at island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

24: 	Kaleel, Purathakkal. S/o Koyakunhi.B.. aged 28 years, 
27 - Applicants 
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Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

25. 	Mohammed, Keelapura, Sf0 Barnrali, aged 50 y{ears, 
Casual Labcurers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

2E, 	Pookoya, Purathakkal, S/a Ander.E., aged 35 years, 
IMIXZXX Chetlat island, Union Territory of 
Lakshalweep, residing at Chetlet Island. 

17- 	
Shaik, Baliyapura,S/o Yusuf.K., aged 58 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, residing at Chetlat 
Island, 

Kalid, Pathumrnaithiyoda , 5/0 Abdulla.C., aged 50 
years, Casual Labourers, Agriculture Unit, Chetlat 
island, Union Territory of Lakshadweep, residing 
at Chetlat island. 

Hans, Pokkarachapura, S/o Ubai.. aged 55 years, 
Casual Labourers, Agriculture Unit, Chetlat island, 
Union Territory of Lakshadweep, reniding at Chetlt 
Island. 

30 • 	Ahamed koya, Surambi, s/o Attakoya.K., aged 32 years, 
Casual Labourers, Agriculture Unit, Chetlat islard, 
Union Territory of Lakshadweep, residing at Chetlat 
Island. 

-Applicants 

By Advocate Mr MR Rajendran Najr 

Vs 

The Administrator, ...---::.... 
U.T. of Lakshadweep, 
Kavaratti. .-..- 	 . 

The Secretary, 
'-':" • 

((jt' 
Department of Agriculture, II 	( 
U.T. of Lakshadweep, Kavaratti.  

1.)  

Union of India represented by 
KUL Secretary to Government, 'f- •(,/ 

Ministry of Home Affairs, 
New Delhi. - Respondents 

By Advocate Mr MVS Nampoothiry(for R.l &2) 

'9 
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O.A.582/95 

PP Pookunhi, 
Grade 'D' Peon, 

Junior Basic School, 
Mechery, Androth Island, 
U.T. of Lakshadweep. 	 - Applicant 

By Advocate M/S Shafik MA & KS Bahuleyan 

Vs 	 I 

Union of India represented by 
Administrator, 
U.T. of Lakshadweep, 
Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, Kavaratti. 	- Respondents 

By Advocate Mr MVS Nampoothiry 

- 	mn ,r.r 

M Abdul Kader, 
Casual Labourer, 
Veterinary Unit, Amini Island, 

U.T. of Lakshadweep. 	 - Applicant 

By Advocate Mr Shafik MA & KS Bahuleyan 

Vs 

Union of India, 
Administrator, 
U.T. of Lakshadweep, Kavaratti. 

The Director, 
Department of Animal Husbandry, 
U.T. of Lakshadweep, 
Kavaratti. 	 - Respondents 

By Advocate Mr MVS Nampoothiry 

OR D E R 

PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

Applicant in O.A-1149/94 is working as a Casual Labourer from 

20.4.82 in the Indira Gandhi Hospital, Kavaratti. He contends that 

he is discharging the same duties as a regular Filaria Assistant. 

He relies on A.III orders dated 7.6.88 and several decisions of this 

. .19 
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Tribunal to claim that he is entitled to daily wages at the rate of 

1/30th of the minimum of the scale of Rs.750-940 plus Dearness 

Allowance from 7.6.88. Respondents have given him this daily rate 

from 1.9.93 and not from 7.6.88, by order A.VI, relying on orders 

Ri dated 10.9.93. Applicant challenges A . VI order and prays for 

a declaration that he is entitled to the revised wage from 7.6.88. 

2. 	The 14 applicants in 0.A-1349/94 are Casual Labourers in 

the Fisheries Department of the Lakshadweep Administration. 	They 

joined service on various dates in 1964 to 1989, as seen in Al. 

They state that though they are entitled to the daily rate of wages 

at 1/30th of Rs .750/- plus D .A . (their prayer only talks of 'rrears 

-of wages", no rate being mentioned) from the dates of entry into 

service, they have been paid revised daily wages only from 1.9.93. 

They rely on various decisions of the Tribunal and the orders of 

the Government of India dated 7.6.88(A3). They also state that by 

orders A2, the daily rated muster roll workers of the CPWD have 

been paid at the same rates as their regular and permanent counter-. 

parts from 1.4.87, in pursuance of the Supreme Court decisions in 

Surinder Singh and another V. Egineer-in-Chief of CPWD ((1986) 1 

SCC 639) and All India CPWD Employee's Union V. Union of India 

and others. Applicants further state  that by order A8, the casual 

labourers working under the Industries Department of the Lakshadweep 

Administration 	have been granted 1/30th of Rs.750/- plus D.A. as 

revised daily wages from 7.6.88. 	Applicants state that the casual 

labourers of the Animal Husbandry Department, the Directorate of 

Health Services and the Fibre Factory have been grantere*ised wages 

from 	their date of appointment. 	But by A7 	o 'e icnt 	have 

been 	denied this 	benefit 	on the 	ground that Itnatéof )%orkI of *1 
the 	applicants 	and 	of 	the 	casual 	labourers 

f
ibaz1Jdry iAni 	H 

Department are different. 	This, 	contend applicts 

) 	 ' 

at all. What is required is equivalence to the 

.20 
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regular counterparts in their own department. Applicants pray that 

A7 be quashed and that they be declared eligible for revised wages 

with arrears from date of entry into service. 

The 73 applicants in O.A-1375/94 are casual labourers in 

the Agriculture Department of the Lakshadweep Administration. They 

contend that their work is the same as that of regular malis in the 

Department, as 	seen 	from 	Al, 	A5, 	A6, A7 	and 	A8. 	By A9 orders, 

the 	revised daily 	wage rates have been extended to the daily 	rated 

muster roll workers of Lakshadweep PWD from 	28.11.88 	in accordance 

with 	the Government of 	India 	orders 	dated 	7.6.88(A3). 	But 

respondents granted 	the revised 	wages to the 	applicants only 	from 

1.9.93 	by order A15 and 	denied the revised 	wages from 7.6.88 	by 

A16 	order 	stating 	that the applicants 	"are 	not doing the 	same 	or 

similar 	work as the regular m.azdoilmali/Group' D' staff". Applicants 

rely on several decisions of the Supreme Court on equal pay for equal 

work and 	several 	decisions of the Tribunal to claim 	revised 	wages 

from 7.6.88 on the basis of A3 orders. There is also a prayer for 

regularisation with retrospective effect, which was not pressed at 

the hearing. 

The 10 applicants in 0.A-1652/94 are casual labourers in 

the Animal Husbandry Department of the Lakshadweep Administration. 

They are shown on a provisional seniority list Al. Several persons 

in this list were granted revised wages pursuant to orders of the 

Tribunal in 0 .A-37/90 and 0 .A-ll9O/92, but applicants were denied 

the benefit by order A.IV, on the .ground that the benefits in the 

0 .As are limited to the applicants therein and that. 	"operational 
IN 

work entrusted to them does not have any paritz<with the dutie 

assigned to regular employees . 	But in the ca 	c cera 	c4tsual 
t. 

workers of the same department who were applica 	0l2)/2/ 

the Administration initially rejected the claim 

1 
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stating, in A.V orders dated 14.12.92, that "after examining the case' 

in great detail, the Administrator finds that .. .since the labourers 

are performing (duties of a) casual nature with no relation to the 

duties performed by the Group D staff in the Animal Husbandry 

Department, they are in no way entitled for the benefits of 1/30th 

of pay plus allowances'. Having stated so, the Administration 

neverthiess later issued orders A.VI dated 29.6.93 sanctioning the 

revised wages from 9.8.89, on the basis of the same 0.A-1212/92, 

when they were faced with a contempt petition in CPC-38/93. 

Accordingly, applicants pray for the grant of revised wages on par 

with their regular Group D counterparts from the date of initial 

appointment. 

The 75 applicants in 0.A-259/95 are casual labourers working 

in the Agricultural Demonstration Unit in Androth from various dates 

in 1979 to 1981. They state that the benefits of revised wages in 

terms of A4 orders dated 7.6.88 have been paid to workers in the 

Public Works, 	Electricity, 	Industries and other Departmts. 	 -• 

However, in their case, respondents by orders Al, denied the 

benefits on the ground that they "are doing the same or similar work 

as that of regular mazdoors". Applicants were, nevertheless, granted 

revised wages from 1.9.93. 	Applicants contend that if they were 

eligible for the revised wages from 1.9.93, they should be eligible 

for it from 7.6.88 also, since in between the two dates, no change 

of the nature of duties had taken place. 	Applicants pray that Al - 

be quashed and that they be declared entitled to revised wages from 

7.6.88. 

The two applicants in 0.A-554/95 worked as Casual 

Labourers in the Animal Husbandry Department from 12.6.78 and 18.78 

respectively till 3.11.92 on which date they were regularised as 

Group D Pecins. They allege that while the respondents have grte 

revised wages to several other workers, they have d eclinedT o  
4T, 

so in their case, by orders Al, on the gtound that the, 	lan 	
- 

are not parties in 0.A-37/90 nor similarly situ1 o th4p can .'  
ul 

£1 

22 
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therein. Applicants pray for revised wages from 7.6.88. 

The 30 applicants in O.A-560/95 are Casual Labourers in 

the Agriculture Department of the Lakshad weep Administration who 

joined service on various dates from 1979 to 1988. 	They perform, 

according to applicants, the same duties as regular staff as seen 

from A2 and A3. 	Casual workers in several other departments have 

been paid revised wages from 7.6.88 as seen from A7 and A8. 

Applicants, relying on several decisions of the Supreme Court and 

this Tribunal, claim revised wages from 7.6.88. 	There is also a 

prayer for regularisation with retrospective effect, which was not 

pressed during the hearing. 

Applicant in 0.A-582/95 was a Casual Labourer in the Animal 

Husbandry Unit at Androth from 30.9.77 till his regularisation on 

17 .4.91. 	His request for revised wages from 7.6.88 was rejected 

by Al order on the ground that his work was entirely different from 

that of Group D staff. Applicant prays that Al be quashed and that 

he be declared entitled to revised wages from 7.6.88. 

Applicant 	in 0.A-583/95 joined the 	Animal 	Husbandry 

Department 	on 	26.11.83. He states that he was subjected to a trade 

test and declared a skilled labourer. Though he was granted revised 

wages 	from 	1.9.93, 	his ôlaim 	for revised wages 	from 	7.6.88 	was 

rejected 	by Al order on the ground that he was not a party in O.A- 

37/90 	nor 	was 	he 	similarly 	situated as 	the applicants 	in that O.A. 

Applicant relies on several decisions and praysthatTA1:e quashed 

and that he be declared entitled to revised 	fr'or 7-.88" \ 

These -ases depend on the interretjion 	impIem'êntation 

of the orders of the Governmeritof  India, MiX 	of gei 	Public 

• .23 
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Grievances and Pensions, Department of Personnel and Training, Orders 

No.49014l2/86-Estt(C) dated 7.6.88(A4 in O.A-259/95) and are 

therefore disposed of by a common order. 

11. 	Respondents have not filed any reply statements in O.As- 

554/95, 560/95, 582/95 and 583/95. 	In the replies filed in the 

remaining O.As, respondents have stressed that the nature of duties 

attached to casual workers cannot be equated to the duties of the 

regular staff, that the casual labourers belonging to different 

departments perform different duties which cannot be compared and 

the benefits granted in terms of some of the 0 .As decided by the 

Tribunal in respect of Casual Latour in some departments cannot be 

extended to all casual labour in all departments and that the benefits 

can 	be granted only to the 	applicants 	in terms of the 	decisions 	in 

their resoective 0 .As. Respondents further state that the provisions 

relating to the directive principles of State Policy are not enforceable 

through a court of law (0 .A-l149/94). According to respondents, work 

performed by casual workers is of casual nature and has no relation 

or comparison to the duties of a Group D staff in the Department 

of Animal Husbandry(O.A-1652/94). 	On the basis of a few 

certificates produced by some applicants that they had on some 

occasions performed duties of a regular mazdoor, all the labourers 

cannot be granted revised 	wages; 	at best only those applicants with 

such 	certificates can make a claim for enhanced pro-rata wages, and 

that only for such periods as they did the work of regular 

m az doors (O.A -259/95) . The scheme for grant of temporary status 

of 10.9.93 does not stipulate any conditions pertaining to the nature 

of the work done by the casual worker, whereas the orders dated 

7.6.88 turn on the nature of the work done and tKerefore.., entitlement 

to revised pro rata wages from 1.9.93 does pt., açcywith, it an 
dE 

implication that the entitlement arises from 	.6 (O.A-1375/94 'and 

o .A-259/95). 



12. 	Learned counsel for respondents drew our attention to the 

following observations of the Supreme Court in State of West Bengal 

and others V. Flari Narayan Bhowal and others, JT 1994(2) Sc 610, 

at page 613: 

".. .In public services, nature of work in two 

services or in the same service, the nature of 

the work of the two groups may be more or less 

same. 	But merely on that ground they are not 

entitled to the same scale of pay. 	It is well 

known that scales of pay are fixed by expert 

bodies like the Pay Commissions, which consists 

of persons having specialized knowledge of the 

subject. Such Commissions while fixing the scales 

of pay or revising the same, have to go in depth, 

not only into the nature of work by members of 

the same service and members of different services 

but also various other factors before the scales 

of pay are fixed. One of the primary concerns 

of such Pay Commissions is to remove any anomaly 

and to see that members of different services get 

scales of pay and other emoluments not only 

according to the nature of work but also according 

to educational qualifications, responsibilities of 

the posts and experience etc. As such, before 

any direction is issued by the Court, the claimants 

have to establish that there was no reasonable 

basis to treat them separately in matters of 

payment of wages or salary. 

This Court in the case of Delhi Veterinary 

Association V. Un.on of India, AIR 1984 SC 1221, 

said that in addition to the principle of 'equal 

pay for equal work', the pay structure of the 

employees of the Government should reflect many 

other social values. It was said: 

The degree of skill, strain of work, 

] 	
) ex perience 	involved, 	training 	required, 

responsibility 	undertaken, 	mental 	and 

physical 	requirements, 	disagreeableness 

of the task, hazard attendant on work and 

fatigue involved are, according to the Third 

• .25 
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Pay 	Commission, 	some 	of the 	relevant 
factors 	which 	should 	be 	taken 	into 

consideration 	in 	fixing 	pay scales. 	The 
method 	of 	recruitment, 	the level 	at 	which 
the 	initial 	recruitment 	is made 	in 	the 
hierarchy 	of 	service 	or cadre, 	minimum 

educational 	and 	technical qualifications 
prescribed 	for 	the 	post, the 	nature of 

details with the 	public avenues of promotion 

available 	and 	horizontal and 	vertical 

relativity 	with 	other' 	jobs in 	the 	same 

service 	or 	outside 	are also 	relevant 

factors". 

In the case of State of U.P. V. JP Chaurasia, 

AIR 1989 SC 19 = (1989) 1 3CC 121 1  it was pointed 

out that whether two posts are equal or should 

carry the equal pay, depends on several factors. 

It does not depend just upon either the nature of 

work or the volume of work done. Primarily it 

requires among others, evaluation of duties and 

responsibilities of the respective posts. The 

quantity of work may be the same but the quality 

may be different. That cannot be determined by 

relying upon averments in affidavits of interested 

parties. It must be determined by expert bodies 

like Pay Commission, who would be the best 

judges, to evaluate the nature of duty, 

responsibility and all relevant factors. The same 

view was reiterated in the case of State of M . P. 

V. Pramod Bhartiya, (1993)1 SCC 539, by a three 

Judges Bench of this Court. Recently, in the case 

of Shyarn Babu Verma V. Union of India, JT 1994(1) 

SC, 574, a claim, for equal pay by a group of 

Pharmacists was rejected saying that the 

classification made by a body of experts after 

full study and analysis of the work, should not 
AT 

r. e disturbed except for strong reasons which 7, 	 m' 
' iicate the classification made was unreasonable. 

)I need not be impressed that the principle of 
* 	

jqual pay for equal work' can be enforced, only 

after persons claim ing, satisfy the Court that not 
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only the nature of work is identical but in all 

other respects they belong to the same class and 

there is no apparent reason to treat equals as 

unequals. Unless a very clear case is made out 

and the Court is satisfied that the scale provided 

to a group of persons on the basis of the material 

produced before it amounts to discrimination 

without there being any justification, the Court 

should not take upon itself the responsibility of 

fixation of scales of pay, especially when the 

different scales of pay have been fixed by Pay 

Commission or Pay Revision Committees having 

persons as members who can be held to be experts 

in the field and after examining all the relevant 

material. It need not be emphasised that in 

the process undertaken by the Court, an anomaly 

in different services may be introduced, of which 

the Court may not be conscious, in the absence 

of all the relevant materials being before it. 

Till the claimants satisfy on material produced, 

that they have not been treated as equals within 

the parameters of Article 14, Courts should be 

reluctant to issue any writ or direction to treat 

them equal, particularly when a body of experts 

has found them not be equal." 

Learned 	counsel 	for 	respondents 	argued that. when 	the 	respondents 

had made an analysis of the nature of work done by the applicants 

and found 	that it is 	different from 	that of the regular employees, 

in terms 	of the 	orders 	dated 	7.6.88, the 	Court may 	not 	interfere 

and declare to the contrary. 	It should be left to the Administration 

to decide on parkis of work and order wages accordingly. 

13. 	We may first clarify that the present case4 p not call -; 
4;j 

for any basic application of the principle of equal 	forc1.a 1  ] 
L 

work or for enforcing any Directive p rinciples of 

the Constitution of India. 	We are only on the 

interpretation and implementation of the orders of the Government 

of India dated 7.6.88(A4 in Q.A-259/95). 	The basis for the said 
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Government orders might have been the principle of equal pay for 

equal work and the judgement of the Supreme Court in Shri Surinder 

Singh 's case(supra) but it does not follow that we are applying the 

principle in adjudicating the matter before us which is, sim ply stated, 

to decide whether the applicants are entitled to pro-rata wages in 

terms of A4 orders (in 0.A-259/95) from 7.6.88. A4 orders (in O.A-

259/95) dated 7.6.88 are stated to be "guidelines". Clause l(iv) 

reads: 

"Where the nature of work entrusted to the 

casual workers and regular employees is the same, 

the casual workers may be paid at the rate of 

1/30th of the pay at the minimum of the relevant 

pay scale plus dearness allowance for work of 

8 hours a day". 

(Emphasis added) 

Clause l(v) reads: 

In cases where the work done by a casual 

worker is different from the work done by a 

regular employee, the casual worker may be paid 

only the minimum wages notified. ..However, if 

• Department is already paying daily wages at 

• higher rate, the practice could be continued 

with the approval of..." 

14. 	The Government of India reviewed this order dated 7.6.88 

and issued OM.51016/2/90-Estt(C) dated 10.9.93(Al4 in 0.A-1375/94). 

It states: 

"...while the existing guidelines containedin OM 

dated 7.6.88 may continue to be fo(wed,,h- 
 - 

grant 	of temporary 	status 	to cthual 
) 	 • 

employees. . .may be regulated by thene 

appended." 

It is clear that OM dated 10.9.93 does not 	OIJ/aat 

7.6.88. 	It adds a further benefit, the grant of temporary status 

with its attendant benefits. It is true that grant of temporary status 

H 
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e duties 

under ON dated 10.9.93 entitles an employee to get: 

"5(i) Wages at daily rates with reference to the minimum 

of pay scale for a  corresponding regular Group' D' official 

including DA, HRA and CCA". 

(Emphas added) 

But it does not follow that pro-rata wages are payable only ct-a grant 

of temporary status. Under OM 	dated 	7.6.88 it is 	payable even 	if 

temporary status is not granted, provided the nature of work 

entrusted to a casual labourer is the same as that of a regular 

employee. Of course, if temporary status is granted in terms of 

the OM dated 10.9.93, the' nature of work of the casual worker may 

not have to be explicitly compared and found same as that of a 

regular employee; nevertheless, there is an implicit comparison of 

the nature of work involved, since one has to determine the minimum 

of the pay scale of a corresponding regular Group D official. It 

would not, therefore, be correct to assert that nature of work is 

not of relevance in the OM dated 10.9.93. At best, it may be said 

that the degree of correspondence in the nature of work envisaged 

in the OM dated 10.9.93 is wider than the degree of correspondence 

required in the OM dated 7.6.88. On this basis, we cannot accept 

the argument(advanced by applicants in 0 .A-259/95) that every casual 

labourer who is given temporary status and pro-rata wages under 

the OM dated 10.9 .93 is automatically entitled to pro-rata wages in 

terms of the OM dated 7.6.88. This would be so even if the 

conferment of temporary status involves no change in the duties and 

responsibilities of the casual labourer. 

15. 	We therefore have to consider the 

solely on the basis of the OM dated 7.6.88. 

guidelines. 	We find that the OM does no 

performed by the casual labourer should be the same as that of a 
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regular employee. 	A mathematical equality of the duties performed 

by the two categories is not called for. 	It is only the nature of 

work entrusted that has to be the same. The phrase 'nature of work 

is the same' connotes a broad equivalence as corn pared to the phrase 

'the work is the same'. It is well known that casual labourers do 

not have a charter of duties laid down, as may be the case for 

regular employees. Casual labourers are engaged depending on need 

and assigned work on a day-to-day basis, the work often varying 

every day. Even such work would not be assigned ordinarily by 

written orders. Such being the fuzzy nature of the work performed 

by a casual labourer in contrast to well-defined duties performed 

by regular employees, a mathematical equation between the two is 

not feasible. 	One cannot equate a precise entity to an imprecise 

entity. 	Besides, while the list of duties assigned to a regular 

employee may contain several items, it is not as if all of them are 

performed every day; in fact some of them may simply be on the 

list and are never performed by a particular regular employee. One 

or more of such items of work, but not all, may be performed by 

a casual labourer. Can it be said then that the nature of work done 

by him is not the same as that done by the regular employee? 

Therefore, one must conclude that the OM dated 7.6.88 only envisages 

a broad comparison of the nature of the work between the two 

categories and not a precise equation of the duties of the two 

categories. 	 1 	 -- -- 

16. 	We are also struck by the fact that while Jdealing. with he 

decision of the Tribunal in O.A-1212/92, the respoildénts first found 

: 	I 
after a detailed, examination, that the duties of th. casual 'labourer 

tsi-  applicants have no relation to the duties of the 

but subequently, the pro-rata wages were granted, pesum ably since 

the nature of work was found to be same. (Para 4 atove). This 

is a good illustration of the proposition that a precise equation is 
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not called for but only a broad comparison of the nature of work. - 

It also indicates that the cases of the applicants have not been dealt 

with appplying uniform standards but in an arbitrary manner. 

In the light of the above discussion, the impugned orders 

in the applications before us cannot be sustained. 	At once, we do 

not order pro-rata wages to be paid from 7.6.88, since we cannot 

perform the task of comparison of the nature of the work entrusted 

to the applicants herein and the work of regular employees. That 

must be an exercise which perforce must be performed only by 

respondents. The fact that all the casual labourers in certain 

departments have been granted pro-rats wages from 7.6.88, and that 

many others in the departments to which applicants belong have been 

extended the benefit of pro-rats wages strongly suggest that non-grant 

of pro-rats wages to casual labourers from 7.6.88 should be the 

exception rather than the rule, confined only to cases where they 

perform work, the nature of which is totally different from that of 

a regular employee. The comparison should be a broad one and need 

not be a mathematically precise equation. 

The respondent 	- Administrator, Union Territory of 

Lakshad.weep is directed to examine the cases of the applicants 

herein and take a fresh decision within four months as to whether 

they are entitled to pro-rats wages in terms of the OM dated 7.6.88, 

in the light of the discussion above. 	Wherever they are found 

eligible, payment of the difference between the pro-rata wages to 

which they are entitled and the wages paid already shall be paid 

within six months of the date on which such revised orders are 

passed by respond ent-A d m inistrator, Lakshad weep Administration. 

The applications are allowed to the extent stated above. 

There will be no order as to costs. 

Dated, the 29th June, 1995. 

PV VENKATAKRISHNAN 	 CHETTUR SANKARAN NAIR(J) 
-ADMTfllS-TRATIVE MEMBER 	 VICE CHAIRMAN 
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